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Notice under Order XXI, Rule 2 of the Code of Civil Procedure
(Rule 317)
IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL_CIVIL JURISDICTION"
SUIT NO. OF 19
............................................ esenee PLAINTIFF.

............... crssrsssssesssesisssssserss. DEFENDANT.

WHETEAS thE <...eoverereeianeinessresssesesnssesessass eeerenersronns abovenamed has claimed
that the sum Of Rs. ...cccovnreniiiicirccnsncnnas recoverable under the Decree dated the

Order
............................. day of .....cocerruenee 19 has been pald and has applied that the

adjusted -
Payment should be recorded;

adjustment ‘

Now talanatica that 13 nea ractiivad gndar Ditla D AfNedae YVT Aftha Oada ~F
NNOW take notice that yuu aie lcquuw unaer R 4 61 UGt Aaux 01 uic L0aGE O1

Civil Procedure to appear in person or by an Advocate entitled to practise in this Court

before the Judge in Chambers on the ........ccccvvvirerenrneeneinens dayof ............ 19 at
11 O’clock in the forenoon to show cause why the payment should not be recorded
S adjustment
on the said Decree
Order.
Dated this .......ccocevvererenrierones &a'y‘of ..................... 19 .
' o ' Prothonotary and Senior Master
Sealer
ThHE ..coverrieerrerereerreseeniaanens day of ....ccevenunnnes 19

i



